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Re  :   Investigation  into the    assassination 

of Shri Rajiv Gandhi. 

SHRI P. SHIV SHANKBR (GUJARAT): 
Madam Deputy Chairperson, the matter that I 
am raising relates to our serious concern on the 
conduct of investigation into the assassination 
of Shri Rajiv Gandhi on 21st May 1991. 
Madam, the Matter appeared in the Indian 
Express yesterday which all of us seem to have 
overlooked. It mentions about the expertise of 
Dr. R. P. & Chhonkar, an expert in Digital 
Image Processing, who seemed to have been 
originally approached on 12th September, 
1991, by DIG Shri Kumar of SIT with a few 
photographs and video images taken on the day 
of the assassination before the CBI could 
contact the National Informatics Centre in 
February, 1992. This officer seems to be an 
expert and was working in the National Infor-
matics Centre. It appears that Dr. Chhonkar 
could have unearthed a lot of hidden facts, as 
to where exactly 'Dhanu' hid the bomb, the 
nature and shape of the explosive, its size, who 
amongst the crowd at Sriperumbudur talked to 
her, who sat with her, near her, behind her, 
ahead of her. These would have helped in 
identifying the witnesses who either saw her or 
had talked to her before she triggered the  strap  
bomb. 

The CBI had contacted Dr. Chhonkar first 
before contacting the National Informatics 
Centre. It is also said in the newspaper that Dr. 
Chhonkar was sacked on 26th May, 1992 
alleged by after he had Insisted that he wanted 
to help the SIT and the higher-ups did not 
agree. This gives us an indication that the 
investigation was not allowed to have its own 
course and an impression goes that the 
investigation was not fair and an attempt 

was made to gag the investigation itself. A 
perfunctory investigation leads to a sense of 
wrongful justice through the trial in the court. 
Even today many of us speak about the very 
perfunctory, investigation that was carried out 
into the assassination case of Mrs. Gandhi. 
This is a serious matter and if we have not 
been able to take care of proper investigation 
into the a'sgassination of a national leader of 
the status of Shri Rajiv Gandhi, it is a slur on 
our democracy. I would urge upon the Govern-
ment to investigate and enqu're and make a 
clear statement in Parliament ill public interest 
as to what exactly happened and the doubts 
that are raised in the minds of a large number 
of people must be erased and removed. 
Otherwise, an impression goes that an 
improper investigation was carried out in the 
case of our late beloved leader. When this 
happens in the case of a national leader of the 
status of Shri Rajiv Gandhi, I am not sure how 
the investigation could be relied upon with 
reference to matters where the interests of the 
common people are involved. I am sure the 
Government will go deeper into it and make a 
statement in Parliament. 

Thank you very much. 
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THE DEPUTY CHAIRMAN : I think the 
Home Minister is going to say something; he was 
about to say something. 

SHRIMATI JAYANTHI NATARAJAN 
(TAMIL NADU) : Madam, the Verma 
Commission's Report has been placed on th; 
Table of the House. But the House has not found 
time to discuss that Report. I demand that the 
Verma Commission's Report should be discussed 
as early as posible. 

THE DEPUTY CHAIRMAN : I know that 
there have been demands like this. 

SHRIMATI JAYANTHI NATARAJAN: 
Madam, there has been no followup action also... 
(Interruptions) ... No follow-up action has been 
taken also... (Interruptions) . . . 

SHRI DINESHBHAI TRIVEDI (GUJARAT) : 
Madam, Shrimati Margaret Alva said on the floor 
of the House lhat she would come back to the 
House before it went into recess and tell us as to 
which portion of the Verma Commission's Report 
has been accepted and which portion has not been 
accepted. We have a  right  to  know. . . 
(Interruptions) . . . 

SHRI KAMAL MORARKA (RAJASTHAN) : 
Madam, they have accepted the findings of this 
Commission. What action has the Government 
taken on this ? We have not got copies of the 
Report as yet and we do not have copies . . . 
(Interruptions) ■ ■ ■ 

SHRI TINDTVANAM G.    VENKATA- 
RAMAN (TAMIL NADU) : Madam, I asked for 
a copy of that Report and I applied    for    it.    
There    is      no  reply. 

. (Interruptions) ... I applied for it and only 
recently I have been told by the Secrelaiy-
General that he has sent it to tic Home Minisrty. I 
have not received any reply so far. We have not 
seen it. We do not know what portion has been 
accepted and what portion of it has not been 
accepted. There is another Commission also  . ..   
(Interruptions) ... 

THE DEPUTY CHAIRMAN : Yes, Mr. 
Home Minister. 

SHRI TiNDIVANAM G. VENKATA-
RAMAN : Madam, I want to have a copy of it. 

 

SHRI V. NARAYANASAMY (PONDI-
CHERRY) : Madam, the case has been 
delayed . . . (Interruptions)... The Verma 
Commission's Report also has mentioned this . 
. . (Interruptions)... A new technology has 
been developed and the CBI can make use of it 
is so that the entire truth can come out as to 
who are all the people who are involved in 
this. I want the Home Minister to react to 
this...   (Intenuptions)... 
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THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) : Madam, with regard 
to the first part of the question, I must express 
my gratitude to my honourable friend, Shri 
Shiv Shankerji, for he has brought this matter 
before this House. I am sure that if this matter 
had been brought before the House much 
earlier, before the case was submitted to the 
Court, may be that we would have taken 
action. But the Home Ministry does not 
directly come into the picture. It is for the CBI 
and the SIT which was appointed by the CBI. 
It is their responsibility. I will pass on this 
information and try to see that we get all the 
information and will request them to make a 
statement on this ... {Interruptions) . . . About 
the Verma Commission's Report,. . .   
{Interruptions). . . 

PROF.     SAURIN     BHATTACHARYA 
(West Bengal) : The CBI is under the Prime 
Minister  .. . {Interruptions) .. . 

SHRI S. B. CHAVAN : It will be referred 
to the Prime Minister, either the Prime 
Minister or the Minister of State who helps 
him in this matter. . . {Interruptions) ... As 
regards the Verma Commission's Report, the 
Report and the Report on the action taken by 
them have been p'aced on the Table of the 
House and, copies are available. If by any 
chance any honourable Member has not 
received a copy,. . .   {Interruptions) . . . 

SOME HON. MEMBERS : None has 
received  it. . .    {Interruptions) . . . 

SHRI N. E. BALRAM (Kerala) : Nobody  
has  got  it...   {Interruptions)... 

SHRI TINDIVANAM G. VENKAT-
RAMAN : It is not available anywhere. . . 
{Interruptions) . . . 

SHRI S. B. CHAVAN : Even at this stage I 
can assure the honourable Members that we 
will see to it that it is available. . . . 
{Interruptions) . . . 

SHRI DINESHBHAI TRIVEDI : It is not 
available even in the Library. The other day I 
went to the Library and it is  not  available...   
{Interruptions)... 

 

† [   ] Transliteration in Arabic Script. 
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Re Judgement of the Land Reforms 
Tribunal of Andhra Pradesh. 

SHRl   YASHWANT  SINHA   (Bihar)   : 
Madam, we huve just...   (Interruptions') 

SHRI MOHAMMED AFZAL alias MEEM 
AFZAL (Uttar Pradesh) : Madam, I should 
also be given a chance. 

THE DEPUTY CHAIRMAN : Sure. Wait a 
minute. 

SHRI YASHWANT SINHA : Madam, 

we have remembered in humility and 

with gratitude the martyrs of the freedom 

movement a little while ago in this House, 

and the high standards and norms which 

they had set up. I had raised also in 

the last session in this House an issue of 

ethics and said that for those of us who 

are in public life, there should be an 

Ethics Committee of Parliament which 

wiil enquire into various issues. It is not 

that ethics and moral values have com 

pletely vanished. We have in this Govern 

ment itself the shining examples of Mr. 

Madhavrao Scindia and Mr. P. Chidam 

baram who quit their ministerial jobs 

when certain issues were brought to light 

and they felt that as Ministers they should 

take the responsibility. The question, 

Madam Deputy Chairman, which I am rais 

ing is : Can anyone who has been guilty by 

a court of falsify nig records or submitting 

false records, occupy any position in 

Government? ** ** 

 


